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ihe Goa Exhibition of Films on Television Screen through
Video Cassette Recorders and Cable Television
Network (Regulation) Bill, 1993

{Bill No. € of 1993)
A
BILL

To provide for regulation of - erdﬁbltmn of films on
Television Screen through Video Tassette Recor-
ders and through Cable Television Network in the
" Btate of ‘Goa and for matters: 1ncla'errtalor aneillary
*thereto

Be it enacted by the Legislative Assembly of the
~ State of Goa in the Forty-Fourth year of the Re-
pubhc ©of India as follows:—

1. Short title and commencement — (1) This Act
may be called —The Goa Exhibition of films on
TeleVISMm Screen through Video Tassette Recorders
and Cable Telewsmn Network (Regulation) Agt,
1993.

(2) Tt extends to the whole of the State of Goa.

{3) It-shall come 'i-nto_ foree at once.

2. Bej‘mztwns —Tn ‘this Act, \unless the comtext
0therwrse requires,—

1) “c1nematogra,ph” 1ncludes any a,ppara.tus
' for the representation of moving pictures
Jer series of pictures;

(2) “Cable Television Network” means a system
of transmission of film through cable to a
Television;

(3) “film” means a cinematograph ilm recor-
-ded -on video eassette ‘ta,pe

{4) “Government” means the Governmant of
Goa;

. (B). “Licensing authorlty” means Collector of
- district;

" (6) “Place” includes =& house, hmldmg, tent a;mi
T any adescnptmn of transport whether by
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(7) “Video Cassette Recorder” means a cinema-
tograph for the purpose of giving cinemato-
graph exhibition of film recorded on Video
casette tape; v

(8) “Vldeo lera.ry” means a, place by whatever
name called where, the business of selling,
letting to hire, distribution, exchange or
putting into circulation in any manner
whatsoever, of film for purposes of exh1b1-
tion is carried on. -

3. Exhibition of lem to be licenced. — (1) (a) Sa.ve
as otherwise provided in this Act no person shall give
an exhibition of film on Television screen through
- Video Cassette Recorder—

(1) except under and .in -accordance Wlth a li--

cence granted under section 6 read Wlth
* section 5 of this Act; and

(ii) elsewhere than in a place for which permis-
sion has been granted under section 7 read
with section 5 of this Act.

(b) »Where,n in respect of any place, a licence has
" been granted under this Act for exhibition of film

on Television screen through Video Cassette Recor-.-

der, no business other than the exhibition of film on
“Television screen through Video Casette Recorder

shall be carried on in such place, by any person and

‘at any time.

(2) Save as otherwise provided in this Act, no .

person shall give an exhibition of film through the
Cable Television Network except and in accordance
with a licence granted under section 6 read with
. section 5 of this Act.”

(3)  Nothing contained in clause (a) of sub-section

(1) shall apply to any exhibition of film on Television

screen through Video Cassette Recorder for domestic

purposes to the family members of the household
only.

(4) No person shall be e11g1b1e for applying for a
- licence under this section, if he has been convicted of

an offence under Goa, Dama.n & Diu Entertainment.

Tax Act, 1964 unless perlod of two years has elapsed
since h1s conviction.

y
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4. Keeping of Video Library to be licenced. — (1) -
Save as otherwise provided in this Act, no person
shall keep any Video Library except under, and in
accordance with a licence granted under this Act.

(2) Where a person keeps more than one Video Li-
brary whether in the same town or village or in dif-
ferent towns or villages, he shall obtain a separate
licence in respect of each such Video Library.

(3) Every licence for keeping a Video Library
shall, save as otherwise provided in this Aet, expire
on the last day of the year in which it was granted
but may be renewed from year to year. :

5. Grant and refusal of licence.— (1) Every appli-
cation for a licence or permission under this Act shall
be in Writing and contain:— :

(a) the name of the applicant;

(b) the place at which the eXhlbItlon is to be
given or the Cable Television Network is to
be operated or the Video lerary is to be
‘kept;

(c) the number of seats to be msta,lled in the
case of exhibition of film; ’

(d) the number of 'connectlons to be given
through cables; and;

{e) such other particulars as may be prescribed,
~and shall be made to the licensing authority.

. t2) Bvery licence or permission under this Act
shall- be granted in such form and subject to such
terms, eonditions and restrictions and on payment of
. such fee not exceeding one thousand rupees as may
- bé prescribed.

6. Restrictions on Powers of licensing awthority.—
(1) The licensing authority shall, in deciding whe-
ther to grant or refuse a hcence for exhibition of
film on television -screen through Video Cassette
Recorder or through Cable Television Network, have

regard to the following matters, namely :—

~(a) the interest of the publie generally;

(b) the status, antecedents and prevmus ex-
perience of the applicant;
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" Explanation.— For the purpose of this clause the
"expression “antecedents” means the conduct of the
applicant in relation to the payment of any tax or
“dues payable by him to the Govt.

(c)
| @

(e)

the suitability of the place where the ex-
hibition of film on Television screen
through Video Cassette Recorder is pro-
posed to be given; '

the adequacy .of existing places for the ex-
hibition of film -on Television screen
through Video Cassette Recorder in the
locality;

the benefit ‘to any partlcular loca,hty or
localities to be afforded by the opening of
a new place of -exhibition of film on Tele-
vision Screen through Video Cassette Re-
corder;

(f) the possession by the appllcant of other

places, if any, licensed under this Act,
whether in the same locality or elsewhere,
and whether at the time of applying for
the licence or at any previous time; and

shall also take into consideration any re- .

presentations made by persons already giv-
ing exhibition of cinematograph film or film
on Television Screen through Video Cas-

* sette Recorder or through Cable Television

Network in or near the. proposed locality or
by any local authority or police authority

within whose Jumsdﬂctlon the place . pro-

' posed to be licensed is situated or by any

association interested in the giving of

" exhibition of cinematograph film or film

on Television screen through Video Cassette
Recorder or through Cable Television Net-
work .

(2) The hcensmg authorlty shall, in decldmg whe-
ther to grant or refuse to grant or renew or refuse to
renew a license for keeping any Video Library, have
regard .to the interest of the public generally and
such other matters as may be prescribed.

-(3) The b. 1icensin‘g authority - shall' not grant a-
licence under this Act unless it is satisfied —
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(a) that the rules made under this Act have
been substantially -complied with; and

(b) in the case of an application for the grant
of -a licence for exhibition of film, that
adequate’ precautmns have been taken in
the place, in respect of which the licence is
to be granted to provide for the safety,
convenience and comfort of the persons at-
tending exhibitions therein.

(4) The licensing authority may. by order in writ-
ing, refuse to grant a licence for exhibition of film
on Television Screen through Video Cassette Re-
‘¢order or through Cable Television Nétwork. or re-
fuse to grant or renew a licence for keeping any
.Vldeo lerary, if such authority is satisfied that—

a) The apphcant has not comphed with the
provisions of this Aect or the rules made
thereunder in respeet of the application for
the grant of a licence; or

. b) The applicant has made wilful default in
complying with or knowingly acted in con-
travention of, any requirement of this
Act or the rules made thereunder or the
terms and conditions of, and restrictions
upon, any licence granted under this Act;

or

- ¢) In the case of an applicant for a licence for
' exhibition of film, such applicant has been
convicted of an offence under the Cinema-
tograph Act, 1952 (Central Act XXXVII of
1952), or the Goa, Daman and Diu Enter- ‘
tainment Tax Act, 1964.

(8) The licensing authority may after considera-

. tion of . the matters set forth in sub-section (1), limit
the number of places in any area in respect of which
licences to exhibition of film on Television screen
through Video Cassette Recorder or through Cable
" Television Network under this Act may be granted.

: (8) The licensing" authority shall not grant a
--'hcence ‘unless it is satisfied that adequa‘te precau-
“tions-have been taken in the place, in respect of
which the licence has to be granted to provide for
the safety, convenience and comfort of the persons

- attending exhibitions therein or, as the case may be,
xriQitine tha Vidaa T thanues
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(7) In granting or refusing to grant a licence
under this Act, the licensing authority may consult
-suich authority or officer as may be prescribed.

- (8) Subject to the foregoing provisions of this
-section; - the licensing authority may grant licences
under this Act to such persons and on such terms
and conditions and subject to such restrictions as it
may determine. When the licensing authority refu-
ses to grant any licence, it shall do so by an order
.communicated to the apphcant giving the reasons
-in Wmtmg for such refusal.

(9) Every licence under this At shall be perso-
.nal to.the person to whom it is granted and not
transfer or assignment thereof, .Whether absolute or .
by way of security or otherwise shall be valid unless
approved in writing by the licensing authority.

T Lleensmg authority to permit construction and
reconstruction of building; installation of machmery,
etc for exhibition of film.—

(1), Any persons who 1ntends —

(a) to use any place for the. exh1b1t10n of film
on Television screen through Vldeo Cas-
- sette Recorder, or

- (b) to use any site for constructmg a buﬂdmg
thereon for the exhibition of film on Tele-
. -Vvision . screen through Video .Cassette

: Recorder, or

(c) to conmstruct or reconstiruct: any building
for such exhlbltmn of film, or

(d) to install any machmery in any place where
such exhibition of films are proposed to be
-given, shall make an application in ertmg
to the licensing authority for permission
thereof together with such partlculars as
may be prescrlbed '

(2) “The ~leensing authority shall thereupon
‘after consulting such aithority or officer as may be
prescribed, grant or refuse permission and the pro-

“visions relating to licences for exhibition of film on
Television screen through Video Cassette Recorder

shall, so far as may be apply to permission under
th1s sectlon

- 8. ‘Power to -issue dzrectwn— (1) The Gorvern-
- ment may issue such orders and directions of a
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general character as they may consider necessary,
in respect of any matter relating to licences for the
exhibition of film on Television sereen through Video
Cassette Recorder or through Cable Television Net-

. work or the keeping of Video Library, to licensing
authorities; and every licensing authority shall give
effect to such orders and directions.

(2) The licensing authority may, from time to
time, issue directions to any licensee or licensee gene-
rally to whom licence for exhibition of film on Tele-
vision screen through Video Cassette Recorder or
through Cable Television Network is granteéd under
this Act, requiring the licensee or licensees to exhibit
in each show such slides or publi¢ interest as may
e supplied by that authority:

. Provided that no direction issued under-this see-
tion shall require the licensee to exhibit more than
three such slides at, or for more than four mmutes
in,. any one show.

. 9. Licensee to exhibit only certified films.— (1)
No person licensed under this Act to give an exhibi-
tion of film on Television sc¢reen through Video Cas-
sette Recorder or through Cable Television Network

. -shall exhibit or permit to be exhibited any film other

-than a film which has been certified as suitable for

- public exhibition by the authority constituted under
section 3 of the cinematograph Act, 1952 (Central
Act XXXVII of 1952), and which, When exhibited,

" displays the nrescribed mark of that authorltv and
has not been altered or tampered with in any way
since such mark was affixed thereto.

(2) No person licensed’ under this Act for keeping
a Video Library shall sell, let to hire, distribute,
~exchange or put into mrcula’clon in anv manner .
whatscever any film other than a film which has
_been certified as suitable for public exhibition bv the
autherity constituted nnder section 3 of the Cine- .
. matoeraph Act, 1952 (Central Act XXXVII of 1952).
and which when exhibited. displavs the preseribed
mark of that authority, and has not been altered or
tempered with -in any 'Wa.y sixice mark w"a’s affixed
thereto. o .

19.. Powser of Governmeni or licensina authomty :
to wsmend exhibition of film in certain coses.—
(1) The Government in respect of the whole of the
State or any part thereof, and the licensing authority
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within his jurisdiction, may if they or he are or is
of opinion that any film which is being or is
about to be publicly exhibited is likely to .cause a
. breach of the peace, by order, suspend the exhibition
‘of such film on Television screen through Video
.Cassette Recorder or through Cable. Television
Network; and during such suspension no person shall
exhibit such film or permit it to be exhibited in any
. place in the State or any part or district thereof, as
the case may be.

(2) No order shall be issued under sub-section (1)
untill the person concerned has been given reasona-
 ble opportunity of showing cause against the. order
proposed to be issued in regard to him.

(3) Where an crder under -sub-section (1) has
- been issuied by the licensing authority, a copy
thereof, together with a statement of the reasons
thereof shall forthwith be forwarded by him to the
Government and the Government may on considera-

tien of all the facts of the case elther conflrm or’

vary or discharge the order.

- (4) An order issued under sub-section (1) shall

remain in force for a period of two weeks from the
date thereof. but the Government may, if they are
of opinion that the order should continue in foree,
direct that the period of susvension ghall ke exten-
ded by such further period as they think fit:

Prov1ded that the Government or the hcensmg
authority may review their own order.

11. Power to revoke or susperd licence— {1)
- Where the holder of a licence for exhibition of film
~on Television secreen through Video Cassette Recor-
" “der or through Cable Television Network has been

. convicted of an offence under Section 7 of the Cine- -

matograph Act, 1952 (Central Act XXXVII of 1952)
or of an offence under this Act, the licence may be
revoked or suspended by the hcensmg authonty by
~an order in writing. .

(2) If-the 11censmg authority is satisfied, elther
on a reference made to it in this behalf or otherwise,
that—

(a) A licence granted under this Act has been

- obtained bv misrepresentation or fra.ud as'

. to an essential fact, or
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(b) The licensee has, without reasonable cause,
failed to comply with any of the provisions
of this Act or of the rules made thereunder,
‘or any of the terms and conditions of, or
restrictions upon, or subject to which the
licence has been granted, then without pre-
.judice to any other penalty to which the
licensee may be liable under this Act, the
licensing authority may, after giving the
licensee an opportunity of showing. cause,
revoke or suspend the licence.

(3) Where the licensing authority revokes or sus-
pends any licence under sub-section (2), it shall do
so by an order communicated to the licensee giving
the reasons in writing for such revocation or suspen-
sion..

12. Appeal— (1) Any person aggrieved by an
_ order of the licensing duthority refusing to grant
or'renew a licence or an order of revocation or sus- .
pension of a licence or a decision refusing to
approve any transfer or assignment of licence under
this Act may, within such time and on payment of
such fee as may be prescribed appeal to the Adminis-
trative Tribunal or to such other authority -as the
" Government may specify in this behalf. The Admi-
. nlstratwe Tribunal or such authority may make such
) orders as it may think fit.

2) The a,ppellate authority referred to in sub-
-section (1) may stay the execution of any such -
order, pendmg exercise of its powers under sub-sec-
tion (1) in respect thereof B

-~ 13. Powers of revision by. Governme'nt— (1)
The Government niay, on their own motion or on
“application call for and examine the record of the

“appellate authority in respect of any proceeding
under this Act, to satisfy themselves as to the lega-
lity of such proceeding or the correctness, legality
or proprlety of any order made thereunder; and if
“in "any case it appears to the Government that any
such proceeding order should be modified, annulled .
‘reversed or remitted for reconsideration, they may :
pass orders accordlngly

Provided that every apph»catlon to-the Government
-'for the exercisé of the powers under this section
. 'shall be preferred within such t1me as may be pres--
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cribed and shall be accompamed by such fee as may
be prescribed. -

' .(2) No order prejudicial to any person shall be

passed under sub-section (1) unless such person has

been given an opportumty of making hig representa- ‘

tion.

(3) The Gevernment may stay the proceeding or
the execution of the order pending the exercise of
their power under sub-section (1) in respect thereof.

© 14. Penalties.— (1) Any person who contravenes
or attempts to contravene or abets the contraven-
tion of the provisions of section 9 in so far as it
relates to the exhibition of film through Video Cas-
sette Recorder shall be punishable with imprisonment
which may extend to three months or with fine which
may extend to one thousand rupees or with both
and in the case of a continuing offence with a fur-
ther fine which may. extend to one thousand rupees
for each ‘day durmg Whlch the offence contmues

~(2) Any person Who contravenes or attempts to
-contravene or abets the contravention of any of the
‘provisions of this Act other than section 9 or any

“rule made thereunder or of the terms and conditions,

of, and restrictions upon, any licence granted under
this Act in so far as it relates to the exhibition of
film through Video Cassette Recorder shall be puni-
shable with imprisonment which may extend to one
year and shall also be liable to fine.

(3) Any person who contravenes or attempts to
‘contravene or abets the contravention of any of the
provisions of this Act other than section 9 or any
rule made thereunder or of the terms and conditions
- of, and restrictions upon, any licence granted under
this Act in so far as it relates to the exhibition of
film through Cable Television Network, shall be
‘punishable . with imprisonment for-a term which
shall not be less than one year but which may extend

to three years and also with fine which shall not be

less than twenty thousand rupees but which may
extend to one lakh rupees.

(4)Any person who contravenes or attempts to

contravene or abets the contravetion of the provx-
‘sions of section 9 in so far as it velatas +a 4ha ~wlhi
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bition of film through Cable Television Network shall

"be punishable with imprisonment for a term which
shall not be less than six months but which may
extend to one year and also with fine which shall
not be less than ten thousand rupees but which may
extend to seventy five thousand rupees and in the
case of a continuing offence with a further finé
which may extend to five thousand rupees for each
' day during which the offence continues.

15. Offences by compomies.—— (1) Where an
offence under this Act has been committed by a
* company, every person who at the time the offence
was committed, was in-charge of and was responsible
to the company for the conduct of the business of the
company, as well as the company, shall be deemed to
be guilty of the offence and shall be liable .to be -
proceeded against and punished accordingly:

Provided that nothing contained in this:sub-sec-
tion shall render any such person liable to any
punishment, if he proves that the offence was com-
mitted without his knowledge or that he had exer-
cised all due diligence to prevent the commission of
sugh offence

, (2) Notw1thstanding anything contained in sub-
-section (1), where any offence under this, Act has
has been committed by a company and it is proved
" that the offence has been committed with the con-
sent or connivance of, or is attributable to any
neglect on the part of, any Director, Manager, Secre-
tary or other officer of the company, such Director,
Manager, Secretary or other officer shall be deemed
to be guilty of that offence and shall be liable to be
-proceeded against and punished accordlngly

Eocplanat@on For the purposes of this section,—
(a) * “Company” means anybody corporate and
include a firm or other association of individuals;

. and (b) “director” or in relation to.a firm means a

partner in the firm.

' 16. Power to enter search and stize— (1) It shall
be lawful for any police officer not below the rank
of a Superintendent of Pohce or Deputy Superin-
tendent of Pohce—-

(a) ‘to enter, 1f necessary by force, whether by
day or’ n1ght with such assistants as he
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considers necessary, any premises, which
he has reason to suspect, are being used for
purposes connected with the exhibition of -
films on the Television screen through
Video Cassette Recorder or through Cable

. Television Network or keeping a Video

. Library in contravention of the provisions
of this Act;

(b) to search the premises and persons Whom
he may find therein; '

(¢) to take into custody and produce before a
Judicial Magistrate such persons as are
concerned or against whom a reasonable
complaint has béen made or credible infor--
mation has been reesived or a reasonavple
suspicion exists of their having been con-
cerned with the exhibition of film on Tele-
vision Screen. through Video Cassette
Recorder or Cable Television Network: or
keeping -a Video Library in contravention
of the provisions of this Act;

(d) to seize all things found therein which are
intended to be used or reasonably suspec-
ted to have been used in conneection with
such exhibition of film or keeping a Vldeo
lerary :

(2) All searches under th1s section shall be made
in accordance with the provisions of the Code of Cri-
minal Procedure, 1973 (Central Act 2 of 1974).

17. Confiscation of film.— Films exhibited or
kept in contravention of the provisions of this Aect,
the rules made thereunder or the terms and condi-
tions of, and restrictions upon, a licence granted
_under this Act alongwith the Video Cassette Recor-
der and the machinery used in Television Network, if
any, used in the exhibition of film shall be liable to
confiseation by an order of the Court ‘having Jurls-
diction.

18. Power to try offence.— No court inferior to
that of a Judicial Magistrate of the first class shall
try any offence punishable under this Aect.

;’19. 'Offew_:é under this Act to be  cogwizable. —
Any offence punishable under this Act shall be a

cogmzable offence Wlthm the meaning of the Code
. _ n OO [ Mawbanl An+ D Af 10740
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20. Power to exempt.— Notwithstanding any-
thing contained in this Act, if the Government are
satisfied that it is necessary or expedient in the
public interest so to do, they may, by notification,

exempt, subject to such cond1t1ons as they deem fit,
any class of person from the provisions of this At
in so far as they relate to the exhibition of film on
- Television screen through Video Cassette Recorder
or through Cable Television Network

21 Power to make rules— (1) Government may
make rules for carrying out all or any of the purpo-
ses of this Act.

(2) Without prejudice to the generality of the
foregoing power, such rules may provide for,—

(a) (i) the form and the particulars to be fur-
: .nished in an application for grant of licence
under this Act;

(ii) the guidelines to determine the suitabi-
lity of the place for the purpose of clause
(c) of sub-section (1) of section 6;

~(b) the form in which, and the terms, conditions

~and restrictions subject to which, a licence

under section 3 or under section 4 may be

. granted, the fees to be paid in respect of

- such licence and the authority or officer

~ which or who may be consulted in granting
such licence; -

(¢) the procedure to be followed by ‘persons
~ submitting applications for permlssmn
~under section T;

(d) the documents and, plans-to be submitted
together with such applications, and the
fees to be paid on such applications;

(e) the matter to be taken into consideration
.by the licensing authority before approving
the site for the construection of the building,
or the plans for the construction or recons-
truction of the building or the installation

" of machinery;

(f) the terms, conditions and restrictions sub-
ject to which the licensing authority may
accord approval in respect of the matters
referred to in clanse (o) -
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(g) the action to be taken in cases .of contra-

) vention of the terms, conditions :and restric-
tiens subject to which such appreval was
accorded ;

{h) the procedure to be followed by the licen-

- sing authority before granting or refusing
permission under section 7 and any .other
matter incidental thereto; and

-

(i) the fee .to.be paid in respect of an appeal
or application for revision.

(3) (a) All rules made under this Act shall be
published in the Goa Government Gazette, .and
unless they .are expressed to come .into force on a
particular day, shall come into force on the day on -
winich they are so published.

(b) All notifications issued under his_Act shall,

_ unless they are expressed to come into force

on a particular day come into force on the
day on which they are published.

{4) Ewvery rule made or notification issued under
this-Act shall, as soen as possible after it is made or
issued, be placed on the Table of the House of the -
Legislature, and if, before the expiry-of the Session
in which it is so placed or the next session, the
House agrees in making any modifieations in any -
such rule or notification or the House agrees that
the rule or notification should not be made or issued
the rule or notification shall thereafter have effect -
euly in such medified form or be of no effect, as the
case may be so, however, that any such modification
or annulment shall be without prejudice to the vali-
dity of anything 'prevmus}y done under that rule or
mnetification.

' 22. Bawings— 1) (i) Ewvery person giving an
-exhibition ef film on Television screen through Video -
Cassette Recorder, or

{ii) ewery person keeping any Video Library
immediately before the date -of publieatiori of the
Goa Exhibition of films on Television Screen through
Video Cassette Recorder and Cable Television Net-
work (Regulation) Act 1993 in the Goa Government
‘Gazette, shall obtain a licence under this Act within
.a, period of two months from the said date: ‘
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(2) If the person referred to in sub-section (1)
fails to obtain the licence within. the period mentio-
-med ir sub-section (1), he shall discontinue such exhi-
bition and in the case of Vldeo lera,ry, he shall
close such Video Library.

 (3) The provisions of this Act, shall be in adchtron
to, and not in derogation of, the Cinematograph Art,
1952 (Cemtral Act XXXVII of 1952) and any other
law for the time being in force; and.nothing centai-
ned herein shall exempt any person from -any pro-
ceeding, by way of investigation or otherwise which
mlght apa.rt from this Act, be instituted against him.
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Statement of pbiecfs‘and Reasons

At present there ig no provision or law existing
in Goa to regulate the business of exhibition of films
on television screen through Video Cassette Recor-
der, as well as exhibition of films on Television
screen through Cable Television Network. The busi-
ness of keeping Video Cassette Libraries are in full
swing. Similarly, the Cable Television Operators are
piping through Cable Television Video Cassette pro-
grammes to their subscribers to be viewed by them
in their respective houses by connecting: row of -
houses through cables. The  business of Video par-
lours are also in full swing in Goa. In the absence
of the Legislation on the exhibition of films, through

~ Cable Television Network, and the Video Cassette
Recorder; the Govt. has to lose the revenue. It is
therefore felt to regulate the exhibition. of films
through Video Cassette Recorder and the Cable Tele-
vision Network system by issuing the licence, and to
off-set the loss in the entertainment tax collections.
There will also be check on Video Cassette Libraries
for circulation, and on the exhibition of uncertified
films and to prevent the circulation of B.P. films.

Memorandum regarding Delegated Legislation

Clause 21 of the Bill authorise Government to
issue notification or to make rules as the case may
be, for the purpose specified therein.

The powers delegated are normal and not of an
exceptional character.

Financial Memorandum

It is not possible at this stage to estimate with any

- degree of accuracy the receipt of the revenue to the

Govt. and the expenditure to be incurred as a result
of the proposed Legislation.

P?J,laj : SURENDRA V. SIRSAT
A J
, 1993. M. L. A.

Assembly Hall ASHOK B. ULMAN
Panaji. - ' Secretary to’ the
@Bthelshawany, 1993, Legislative Assembly of Goa.
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